
FORMA
PUBLIc ANNoUNcEMENT

(UNDER RECULATIoN 6 oF THE INSoLVENCY AND BANKRUPTCY BoARD oF INDIA
(INSOLVENCY RESOLUTION PROCESS FOR CORPORATE PERSONS) RNCULATIONS, 2O I 6)

FOR THE ATTENTION OF I'HE CREDITORS OF KATALIST VIEWSPAPER PRIVATE
LIMITED

RELEvANT PARTICULARs
I Name of corporate debtor Katalist Viewspaper Private Limited
2. Date oj incorporation of corporate debtor 07/0812008
J. Authority under which corporate debtor is

incorporqted / registered
ROC-Delhi

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

u74300DL2008PTC I 8l 780

5. Address of the registered office and principal
office (ifany) ofcorporate debtor

Plot in KH No.338/10/3, First Floor
Shahbad Pur, New Delhi-l 10061

6. Insolvency commencement date in respect of
corporate debtor

Order pronounce d: I 8/ 12/2020
Order received: 221 1212020

7. Estimated date ofclosure of insolvencv resolution
process

16/0612021 (180 days from the
Insolvency Commencement date)

8. Name and registration number of the insolvency
professional acting as interim resolution
professional

Pankaj Kumar Singhal
IBBmPA-O02/l P-N00s32/20 I 7-
2018/lL561

9. Address and e-mail of the interim resolution
professional, as registered with the Board

(NOT FOR COMMUNTCATTON)
Address: A-233, Ground Floor,
Bunkar Colony, Ashok Vihar, Phase-
IV, Delhi-l10052
Mail: aprassociatesllp@gmail.com

10. Address and e-mail to be used for correspondence
with the interim resolution professional

(FOR COMMI.JNICATION)
Pankaj Kumar Singhal
Address: WP-509, Second Floor,
Waz irpur Village, Ashok Vihar,
Phase-I, Delhi-110052
Mail:
cirp.katalistviewspaper@gmail.com

u Last date for submission of claims 05101/2021 (14 days from the date of
order received)

12. Classes of creditors, if any, under clause (b) of
sub-section (6,4) of section 21, ascertained by the
interim resolution prolessional

Based on limited information there is
no such class ofcreditors.

13. Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in a
class (Three names for each class)

Based on limited information there is
no such class ofcreditors.

14. (a) Relevant Forms and
(b) Details of authorized representatives

are available at:

Web link
hups://ibbi.gov. in/trome/downloads
Physical Address: NA

Notice is hereby
commencement of
Private Limited on

given that the National Company Law Tribunal has
a corporate insolvency resolution process of the Katalist

l8l\2n020 rvhich was recived on 2211212020.



The creditors of Katarist Viewspap^e-r private Limited, are hereby ca,ed upon to submit theirclaims with proor on or berbie 05/01/202t t" fl*'iri.ri, resorution professional ar theaddress mentioned against entry No. I0.

The llnancial creditors sha[ submit their ciaims with proor by erectronic means onry. AIIother creditors may submit rhe claims with proof in p.d;, bt posr or by electronic means.

A linancial creditor beronging to.a class, as listed against the entry No. 12, shalr indicate itschoice of authorised representative 
.from among ti'e thre. 

-in.oru"ncy 
professionals listedagainst entry No.r3 to act as authorised represeitative of the crass pp""iry 

"ru..1 
i" ro.,CA. (Based on limited information there is no such class of creiitors.)- 

'

The submission of craims is to be made in accordance with chapter llr of the Insolvency andBankruptcy Board of India (rnsorvency Resolutions prb"ess ro. corporate ,.;;;jRegulations, 20l6 The craim with proof is to be submitted in following ,p..i?i"a r"..r^a"rJwith documentary proof in support of claim:

. Form B- for Claims by operational creditors except workmen and employees. Form C- 1'or Claims by Financial Creditors. Form CA: lor Claims by Financial Creditors in a class. Form D- for Claims by workmen or an employee. Form E- for Claims by authorized representative ofworkmen & employees'^ .. F9r, F- for craims b), creditors (other than Financiar Creditors and operational
Creditors)
Jhe above-mentioned forms can be downroaded from the website www.ibbi.gov.in
(lnsolvency and Bankruptcy Board of India).

Submission offalse or misleading proofs of claim shall attract penalties.

Dale:,24.12.2020
Place: Delhi

\
Pankaj

Interim Resolution Professional
Katalist Viewspaper private Limited

IBBI/rpA-002/Ip-N00532/2017 _201 8/l I 56 I


